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to i an assuranc in t Hous tat tis 
will not b don and tat caractr assassi
nation of womn will not tak lac.

SHRIDINSHGOSWAMI I am awar 
tat t numbr of ladis I will rsonall lik 
to s in t Bnc is muc lss tan wat it 
is toda. I can tll t on. mmbr tat I 
a addrssd lttrs to t  Cif ustics 
as also Stat Cif Ministrs tllin t m 
tat wil sndin rcommndations for 
a ointmnt of ud s t  sould articu
larl tak car to s tat suitabl rsons 
blonin to t SCST minoritis and 
womn ar fonardd. M robl m is tis. If 
t constitutional functionaris includin 
Cif ustics b constitutional functionar
is I man Gornors Cif Ministrs and 
t Cif ustics io not snd an rcom
mndations for a ointmnt of a woman 
ud and if I a oint som woman as ud  
t n I ma b accusd of makin a olitical 
a ointmnt. T rfor I o tat t 
constitutional functionaris will snd tir 
rcommndations accordinl and I can 
assur t on. mmbr tat if t rcom 
mndation coms from t constitutional 
functionar tis will t t i st riorit 
so far as I am concrnd. Asn Cs»rAU

SHRIMATIG TAMUKH R  It is 
ncssar. AsnA Cs»rAU

AN. HON. M MBR How man acan
cis xist in t Surm Court as on toda

SHRI DINSH GOSWAMI In t
Surm Court w n tis Gornmnt took 
or t r wr four acancis and imm
diatl w filld u tr acancis. On 
acancs till xists in t Surm Court.

Vacancis of ud s in   K Hi  
Court

. SHRI PIAR .AL HANDOO 
Will t  Ministr of LAW AND USTIC b 
lasd to stat

(a  t sanctiond strnt of ud s for 
t Hi Court of ammu and Kas mir

and
(b t numbr of acancis at rsnt

(c  t tim b wic t s osts ar 
likl to b filld u

TH MINISTR O ST L AND MINS 
AND MINISTR O LAW AND USTIC 
(SHRI DINSH GOSWAMI (a and (b. 
T sanctiond strnt of t ammu and 
Kasmir Hi Court is  rmannt ud s 
and t r ar two acancis at rsnt.

(c  It is not ossibl to indicat t tim 
b wic t s acancis ar likl to b 
filld u. T Stat autoritis a b n 
askd to snd rcommndations for makin 
a ointmnts.

SHRI PIAR LAL HANDOO I would 
lik to know from t on. Ministr about t  
two acancis rfrrd to in t answr.On 
is causd du to t dat of ustic Sa 
and t ot r is causd as a rsult to transfr 
of ustic Batt.

SHRI DINSH GOSWAMI Actuall I 
do not know ow t s two acancis did 
occur. But I will c ck u and lt ou know.

SHRI PIAR LAL HANDOO Assum
in tat it is du to t transfr of Mr. ustic 
Batt from Kasmir to Allaabad ow is it 
tat at t tim of transfr t r is no r
lac mnt ordr ou transfr a ud and 
rmain contnt wit tat.

SHRIDINSHGOSWAMI Obiousl 
tis t  of acancis ar filld u n b 
transfr. T r ma b difficultis for wic 
t acancis ma not b filld u. But tis 
was bfor actuall I took or and t r ar 
som difficultis. But I can tll ou tat so far 
as I am concrnd I a writtn to t 
constitutional functionaris and I am waitin 
fortirrlis. I will fill u acancis as soon 
as I t rlis bot from t Cif ustics 
and t Gornors.
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. SHRI  VIA  KUMAR 
MALHOTRA

SHRI PRAKASH V. PATIL

Willt  Ministr of INANC b lasd 
to stat

(a wt r t ubib sctor banks a 
takn a dcision to distribut t  loans on 
trms framd for t  crdit cams

(b if so t dtails t rof and

(ct  amount of loans distributd so far 
undr t  abo sc m

TH MINISTR O INANC(PRO. 
MADHU DANDAVAT  (a to (c. A Stat
mnt is laid on t Tabl of t Hous.

STAT M NT

Nit r Gornmnt nor t  Rsr 
Bank of India a formulatd an s cific 
trms or sc ms for distribution of loans b 
ublic sctor banks in crdit cams. or t 
sc m of Int ratd Rural D b mnt 
Proramm (IRDP t  alication forms of 
bnficiaris ar to b r ard in a cam 
attndd b t bnficiaris t block 
functionaris t  ot r concrnd d art
mnts includin t  r nu d artmnt and 
t  bankrs. T  cam sstm is adisabl 
to sa tim and nr of t bnficiaris 
in t comltion of t  alications and 
rocur mnt of r uisit documnts. T 
ublic sctor banks a also b n oranis
in t crdit cams in ordrto roid crdit 
assistanc to wakr sctions. T data 
r ortin sst m of banks dos not ild an 
r ular information in rs ct of suc cams. 
How r on t basis of an stimat ani d 
at durin  to  t  ublic sctor 
banks ad oranisd  cams in wt 
Rs.  crors wr disbursd to . 
lak bnficiaris.

SHRI VUA KUMAR LHOTRA Mr. 
S akr Sir I would lik to to know w t r 
t r is an roision for waiin t  kians 
uto Rs.  ac distributd in t  kan 
mals as as b n don in cas of bans of 
farmrs uto Rs. 

PRO. MADHU DANDAVAT Mr. 
S akr Sir if ou rmit m I can answr 
tis ustion ot rwis tis ustron is not 
dirctl rlatd to t  main ustion.

MR. SPAKR if it is not dirctl r
latd t n la it.

Sri Malotra ou las ask t  sc
ond sul mntar ustbn.

SHRI VIA KUMAR MALHOTRA I 
would lik to know wt r t Gornmnt 
rooss to wai t bans of t  oorr 
and wakr sctbns of t socit includin 
artisans craftsmn and small sok rs 
wo wr i n loans uto Rs.  ac 
in loan mlas on t lins of t roision 
mad to wai t bans of t farmrs 
Som of t m ad rci d Rs. . som 
ad rci d Rs.  and som ot rs 
rci d ust Rs. . It is tru tat t s 
ban mlas wr oranisd b t  Con
rssmn wit lctbns in t ir mind. t I 
wouki lik to know w t r an suc ro
osal is undr considratbn of t  Gorn
mnt

PRO. MADHU DANDAVAT Mr. 
S akr Sir if ou rmit I can answr tis 
ustion.

MR. SPAKR s ou ma answr
it.

PRO. MADHU DANDAVAT K as 
b n clarl statd in t Budt tat w ar 
waiin t loans in consoniinc wit t  
assuranc w ad i n in our lction 
manifsto. Accordinl bans uto Rs.  
takn b farmrs wars artisans tc. 
wb wr du uto nd Octobr  
wouki b wai d b t  Gornmnt but if


